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TN, 9 3R ST TREd #aAreg

CIPECET
T feeety, 21 fraeaw, 2021

FAT. 3922(A).—ITET ATSGAAT FIA 6 TSI, STETIIT H AT TLHIT 6 TG, aF AT

AT TR, HATAT i AT §. FLEAT. 173 (), A 9 Fa<t, 2020, FTT THIAT 07 TS ofF
e o a9t =it |, S 399 yarad g S q9rEEr o, 39 e 9, S 3 sfagEer i
FAATIY FLA 1T TSI T TTAIT AT T IUAd F2T of T3 off, 715 2 &r sty & faw smery =iw

EEIEEICIERRE I b

T, I TTET ATSGAAT T AATAE FIA a1 TSI T FTAAT STFaT &1 arerg 10 F9aT, 2020
T ITASY FT & TS AT

i<, Tt IT&T ATAG=AT F TqAT | ATHRIT ST TULTRAT & ITH A9 37T AT I Fea T
LR g fa=me o o,

3, AT FeSha ATITLOT ATeT TR F TAT TETay 5 § TAT a2 § FTRATST F 0T 90
fRATHTeT T AR &t @IET & METET A4l & Hgld & & § F9q gl T9A0T IqL AT 16030+ 170
3T & I9rTaY 82014’ & 82023’ & 1= fRorq 81 Ig & ST, . UHUH. §. 484 F9 =¥ AT fErFwm (B
1) foramT, A 5 S[ATE, 1978 F ATeaT | 1978 § F=asiia (F2ero) srfarfaaw, 1972 & gy 18 & arefiq
“THITATT F=ASTE STHATOT” FTOA AT AT o7 377 qF TMera<y ST To9 €, 8, e 22 o[red, 1978

5364 G1/2021 )
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Y STE. THUH. /. 45, qEtaww, a9, Fse o srenfEr famr (@ 1) 9 21 @8, 1998 F
HTEAT & Fearsiiay (F2eT) sfafaaw, 1972 (1972 % 53) & 1998 # #Y 4T 26-U ¥ srefiwr sriarf=ra
AT AT ¥ I3 a1 ST 9= § §a9 |, §15/7/126/97 qi@ 16 73, 1998 # srfagf=a frar
o7 fer & a3t (i) Fen feg 7=, (i) SR vedem R a1 @ (i) deauem g A w
I<H T AT FT T &% 235.70 a7 FhaArHieT g;

ST, AT TSI T AT F A H FTHATST-ATET Fl GISHT, TEELIT qAga! i it faeroar
g1 AT 3 IO AATLOT AT TIETHT T QT AT T AT § IF T09 6 F07 W a8 o TAqT qal
2IaT 8 ST T@ S1aT g1 T oY I & T d¥E H et g X e e g, Jg W AT W H
STETHY B STTAT g1 STTATTOA T GIT &0 TETELT q4T ol T SOrTeT il S F=edia & arer oy ger g,
S &, e i Feameg afeat afrafoa €, s a9 § a1f¥e g9 F 9ger Marass T4t T amard
%

X, FINAT F=ASHE AAARVT Hl q&F ATEA(d FrHIRFT 2197 (), TIEATHIYT TATTH

&), BfEma ffagmes (Fe@Wm), de9aqr qigedensed (RRET), STaasiar  feaaar
(Frfeemm), #Fwarfeafaar f@eer (t=m), eRT arzwifagrer (Aeat W), are<rfear gierar  (Fienm),
SHTAFHTHAT AT (TATAT HIET), HFFHAT FRAT (AT A=), FIEAFEIT SfE G e (Ao AT,
FEETT [AT157T (I¥T), TEAF THIRIGAT (FG), FATT SFHIZT ANR), TEATERT TI9F77T
(TTHT), FTHSIRT TFHTET faee (AN, [FHBBRT STESIHEICATAT (AT FGFN), TIGFTe FHAFATTH
(IRTA™), GEFITITT FRa7ed (ATatargt R0, FIEEIT [@AHTFIT (STATSN), FAISg®H 78
(Ffeft), wager sffawifae (Teas), goer dREAT (3ongw), gFawsiRs gaearar (feem),
HTIRSAET=4T (@E1257T (ST=aT =), < &;
ST, AT aearsiia Ao TReNT e oY SEfaaE & T UF g8 ard [ g1 S ST St 99
& [T & THATOT | FH-FATT AT 21 & H ATAISIT 37T 99 S22 0l Agea Ul STTa & F7 i a1 &
T &g 7 sfera Reer Fgal 1 off o g ol 28 a3 ® sy fouer i aut & forg a9at Fgu
(strfera fieet) o S3&0 § Agcaqul &5 Y& FXdTl gl THATT qrerdi & o ageaqur are T g T 7gf
TeAT T 234 F ATeF TATTAAT ATHA § ETH AHAIT § sqF-gs [ (779 ReTaed), AT 42 915U
(72T grevraea), X2 o (1297 2izr), ffes Wie (uger 779i27), Fea WHe (g Zfa9), T g0
(=97 A1), S=2a7 % 09 (Ter q7Ra), U &6 i (gareeiqa gifdiee) ass Eehere
(& 7o) i wie o ffher (Teier o2fam) st 9o simar 81 gafory, e av st 93T %
AITE AR TR Hoal S T a9l €,

T, FEARATST g7 T Afaey fi G sraeaFwarst 1 4= § T@d gU, FIRETST aaag il

FAgT RaTeRaTal 3T IWATOOT F O a9 aT e % e geelt 9o sratae srStae

fFamaTT 81 7 a7 o s o, g@T wnr i e ariRatast sedt s T S et (STATq aHsT-9T)

500 HTex & 5 e ie aaHTT daTg ATl H FISHT, IALT ST i AT 50 Hiex, T a7 6T &

11.5 ThAReT T 3T HITAT avasiia TFATLOT T AT T@r 7 50 Hiex HT qrers T {7 (SrA7q FrehereT

9TEY) AT AT T AT 7, a7 TN = gear & forw oras i faeet, sefaame e @ =9 7 o
Rz Fgu i ateri £ @Afaear of afrafea g % foro =i BT s e;

3R, FIRIT Feasiie TTITL0T F =T A< F & &0, St fAeare s Hfamg arfiRatad mareaoha

T mifRafadt gadt s F =w § w7 1 ° AR §, S Gttt & 3t gt siv @<feam s siz
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IF aTiefRerfat @edt S H SR AT SE % A9 % YA 3T TEER R H TG FwAT
ATATF 2;

_Aq:, AT, FealT TCRIL, T (H2er) 9w, 1986 F Faw 5 F Iufaaw (3) & a1 ufsd qaia<r
(Feron) srferfeare, 1986 (1986 FT 29) (/& =& ATAFAT § TF AT TAELT ATATTT FgT 7147 7)
T 3 T ITYTT (1) 3T ITUT (2) F @ (v) 3T G (xiv) AT ITLT (3) G o =pFT T T30
FIA GU, AT TS TS % AT @ TETaT § FHIRIT aeasia Taamed £ A7 % JR0 A 50 Hiew 7
11.5 el faeatia & &t AT aestia sraameeg arifRatadt gadt S (B =88 209 9eaTq
TR Tt Hadt ST Fgl AT &) % &9 | ATSg=d wedl g, St Eawor Remgam g, o= -

1. TR At s =1 e six #ard.-(1) arifRafad g9dt s &1 e wen st
FTITLOT AT HHT o A A 50 e | 11.5 reAries i g % Geqa § i quieafaent gadt st
T &AEA 177.30 797 FheArHies 81

(2) FITIT Fegsiiea STAITLOT AT THE T TahT FHaat ST it HAT 7 Faor IuTe-| & 9 § 7 g
(3) HHT AT Sii¥ sreqier ST ILATAT & AT T Tl Haal S Hl AT Fd g0 BT FeqS( 1
T o AT SUTSY- |I1F 37 IATE- |1 F =T § §7 gl

(4) FTAT Fegoita A0TSR qrireafasht Hadt St =t A7 o q-Faderhi 67 g=1 Sarag-ll H
TqToft & i Al ' & € T

(5) I TSt AHATCOT o TR TAhT Haral ST | s ATH Ta! 2l

2. yriRafaeht o<t S & orT sr=fors AgraeeT- (1) Tsg Teate, TTierfadt dedt S & Taee) &
T TTST9T ® =] ATSREAT & THI 0 arg | &1 9 6l Fated o diaqe, T AR & THey 7 37
= ATIGAAT H {30 T0 Sqaei 7 O Fd gU ATATrE AR ISIHT AT HIAT 3T 15T | TeTH ATIAFHT
T fAfEad srHtaa Hear

(2) TSI FALHT G TATThT Hadt S & e =t qgrsr Uet O § 1 39 sfesg=er §
fafAfde fhw U €, % A 991 T S3d e s GAfei F o ey o R aeE gy Sl
ARG, I3 FE BT, T TIT AT |

(3) SAT=TerF: AT, IF AToAT § qTREATART 3w qatawofir ardi &t quredferd &34 & o e
LA & MAferied AT & T2l ¥ T3 gR-

() ERIERUF

(i) a9 s Fesha;

(i) Ffw;

(iv) T,

(v)  orgd e,

(vi)  TFe;

(vii)  TTHTOT A,

(viii) =TS T aTg e,
(ix) ST,

(x) 9T O
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(xi) e TR ST YU A0 A ST
(xii) < fAmtor fasmm

(4) SATHTTF AT AHIRT 2@ -STAN, SFFEHAT AT FFAHRAT 9T s Hega sfeag
Tol HE AT T o6 o7 ATTLAAT | =0 THR ATt 7 21 &7 arEfers g a9t S&aee==r siT
ATt ®, ST o7fare T ofiw arRRutaet staEer gi, FT Jad+ w |

(5) SATATTF HITATSIAT § FAAToIGd &= & SUTE, A ST [FHHAT 6 JLEA, SaTg &l & Taei,
TA-HAL F Taed, qqAA AA F Taed, AT AT THI LAV, T THIAT 6l AEFeTharsli qam
aTReI Tt ST TATar & Haterd UH o777 g, IS 9% 4T A7 SaeTqF §, & o7 Iueel g |

(6) =TT FETASHT fE=AT T TEartad S STANT fFeradarelt & 3l & AqEHId A= & 91
asft T I&T ® e, I ST WO aiEqat, a|q F T e e, w0 8=, e 9w, gha o
STE AT 31T IJHT T o6 AT, IUTT FH1Y &, BATSATT, HIAL ST T ST THHTAT HT TFHhel LI |

(7) Sr=Ters AT qricfefast dadt si # A Srarwart s T w0  forg gt
TEI &l STOAT 3fT Foft § TATE=iag TuTE 4 § vaivg va A et &1 area G
STTOAT| S8H SR SAAT 6 ASta®t 6 qeear  forg aiRRaia-aqga A &1 @ =g ua
Taee R sroEm)

(8) sr=fersh AETATSIAT TT (9 farTe T T He-faearr gt |

(9) TTST FLHT FIRT ATHITET ATATIT® HGIATSHT, ATl AT % 7T UF §as7 FEaras grir arf ag
= ATAAAT 6 ITAET & SATATT AL 6 0 FeAl 1 g FT qohl
3. ST 9K U T S a1 SUT.- 57 T3 30 ATIGAAT & TGl A TAET FA % 0
e SuTT 3, Taid:-
(1) F-[SIIN.— (F) TTIEATTRT FAST ST | a1, IAE FIT &AL, FIT &=L, TARST F FISET F o
e T 10 a1t &l gor ®ATH1 7 ATMISTF A7 @ A7 e dag Gwe Gt & forg
STANT AT HIREdT Tl g

i 7 T arifRafaedt §adt s % offaw 9 (F) § AffEE sweEt & 9w e © oo s
ST o7 I FT FIREad Aretedt afafa it fEeRrer 92 sl T AR] {7 &= W AT ArefaadT &7
FeR T FLHL AT T G 6 o+ et ot =i & srefia qerm wfaswdt % 9@ e 1, 7 =9

ATERLAAT o IS T ST [artaa it Fefeied sami raeaFwarsii w1 2T F & o0 T
ERISIUIS

(i) FrerATe =i T FTST FEAT 3T 37 q3IE FIAT TAT 7S TS| HT HAAI;

(ii) AT =T S AT qiAest w7 AT S qE L,

(iiil) STEHOT ITTH T FIA AT A I,

(iv) T I o Fqta arHior IR AT g, giaeEE AR ST T  iayT 98
TR AT Taed S svaid g aT9 AFATod 8; oY

(v) =T 4 F srefier o wro et ey
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g T AT T AT T AT Aterfeae oY e 9 F 9+ FEEt o ey F e
AR TTEHRT % IF AIHIET 3T GiaemT & Tqoee 244 & Iuael a7 Toa8HT Jga (afd & 3947 &
AT & faeT, SEE s A= SIS i 7 TRIINTq a9 Faret (39 AT i 7redn)
srterfe=m, 2006 (2007 7 2) T 8, aTforas a1 s=ntis fawm St & o sHEsrdT i &1
START ST TE 2:
g Ag 3T AT R arifRafaeht Hadt s % Ay g-arfierat § SuESTa wrE Tedt, aieiedl gt &
o= 9T T & TETq T5T GYE T AE JTH § U a1 319 g Sl 36 oAl & e il Gaer
AT TCRTT o TATAC, T ST ST TS AT T 4T ST

g 7 3T AT R Tt F U™ # =9 37 9 F A For IuEted & Frar G off gem § g-sTen
=T TRad afrafora 72t Rl

(&) AATHTOT FAT AT ST BRATEwaTal afgd STTYgFd a7 AqeITah F a=f § T TR0 Fd &
gaTe fRT ST

(2) ITHdH T AG.- A oTH HGATSAT H THT TTHAF AT 6 SATATE &7 Tl TgAT 0l SATUIAT ST 36
T 3T AR & forw Arerer aftafera geft siv 7 I g7 UH & U< A7 396 Aehe A
e afafog #3 &F a & s U el & fow atase g vE Ot & anieds fga aaw o
ST

(3) wdest A7 yTRFRwfAdr qdeq.- (F) TR dat siw F faw af 9o nRRafed wieq
AT a7 fe=rT e BRaTwaTal #1 fAear Ted HgSHT & Sqa arfefeafast qaar S &
o grm

(@) aTRRIfaeT Tied HgESHT ST Thed faranT gT 5T 9giEwor 3T aq f&aanT & qewel ¥ 99
LAl

(3T) T HRTATSTAT ATATTh AETATSIAT o UeF 7 6 & H gl

(%) e HETATSIHT AT e faet Haal ST i ag &THdT o AT 9L JIATL %l ST

(3) o Rty wofem Heeft e Fremgar ARt 2, saf-

(i) ==tera & v T T vF ey & e a7 oifRafad ga<t o= & e 9, <389 o ofF e
g, T ATTOISAF gree oY RS1E & FIA0r a1 qal gi:

Ui, Fg o Aetera e it €ET F v henier £ o 7 o gttt gadt S & e aw
gledl 3 RSA1E 7 TIT9 g Id TRATYT 3T ATHEARE &3 § Thed HgTASHT 6 TqaTT arie e it
e iaeTe % forg & AT gn,

(ii) aTiR TRt Saat s & sfax a9t 90 e Gt a1 Fem e BRErsardt w1 EEa ST
ALHT % TATEL, a9 3T TAaTg TRadT §A1 & ANaers Hgiar & grer a9 Teeid G719 Jeq
TTTEEREOT, FRT ST AT RT3 e, T ieTaeht-1eraT sfiT arRferfaanl-fase 9 9 ad gu (q99-
T T FATHNAT) T AR il F SE g,

(iii) SATHTorF AT T ATHIEA 7 S aF, Ted & forw fFwm & F=me 1w et &

faear 1 arafas waer PR e s aeed afmfa it feier 9w sraia g6taa affams
TNl T AT a7 SO 8 qrifeatast ear s & e T 99 gea a1 REe a7
IO TATIH T HIAATT AT Al AT ST |
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(4) Aufiis REy.- TRRafadt gadt e § sgaget duhits foemma & a4t Tt sS& stie #iver smefem
TEAT T SATUIT S FATrEd |eqor TISiT = ters AgTaIeHT & A0 & €9 § qequ 3T 630 & forw
RIS Il

(5) wTe AR RoET e TRt gadt S\ § gaet, @eaare, foer-aer, vfagraes, s,
AT AT AR Hged & Sl il 3T ITLAT T AT Ik AT & o0 @arad JIeET A=t
HETATSAT & W % & § 47T 1 JAT0AT|

(6) At wguor.- wHtaver sfafAaw % qdfim eafy wguor (ffawe siv fAg=on) A, 2000 & A
IS F ATATE IR TATAAT Tl ST | et Tguor o FH==r T Fameer &7 sures B s

(7) 9T TQUOT.- qTFRafasht Hoal ST §, a1 Tguo & [Hamor i [=eor &7 a1 (7500 FeEr &
far=ror) srferfaere, 1981 (1981 T 14) 3T 38+ FfI= 91T U =T % IUFLT F ATHATT FAAITAT 0T
ST

(8) SIfg®Ta FT AEATLr.- qrRRafasht Hoal Sie # ITATRT afgsTa FT Aearor, Aremer A1) & ITai
& AT TATAL AT 37T I o7l 9717 0 =7 F refi7 o arer qaiaoii yguer « fAeaer
o ToTT |TETROT AT AT TS TLHL GIT (FIT AR, ST AT SATe F3IT 2, 6 ST 6 AT G|
(9) 3 AATAE. - STE FITAL T e e FeeT Farga &FFar srom:-

(F) TTfEATTehT Haar ST # 316 STafg F7 Hue i Taed IR 93 & 9@, a9 3 STaqarg
afaad Fared it ATEg=aT 9. F1.30. 1357(3), a8 79, 2016 & FIT THTAT SIE Aq(AL Taer
7w, 2016 = Ul F FATE AT ST, SAFTE AT Ta@rdl w1 Hdem ariEafaent aat ST § arge
frfrea o 1o womet o2 qatEr-argEer S & e s,

(@) aTifEataet daat S| | AT SRR 1 ST F3d gu e=me Faer s @fH=at & e
ST STOTAL FT & ST TATALIT-AAEHA TIET SATATT HAT ST HHT

(10) star ferfercaT sraferse.- St frfercaT sraferee #1 weigw Femgar T SToa.-

(F) TTRFT Godt ST § 9 T Jufere #7 M 97a @R & =670, a9 67 Jqarg
gfvaad #ared &t =T .8THLE 343 (31), aE 28 AT, 2016, & T THAq sia i
AT Waee HaH, 2016 % ITFT & ATATT (AT SITUAT;

(@) ariferfaet Jeat S | AT STl 7 STIRT Fed gu e Faet =i Afaast & e
Sta-ferfreT srafarg 1 gier sl Tiaor-srEe Taae ST T ST q

(11) =ATReH AYTAY Faeq.- qTRFATE Faat T\ | wrfees qufrg &gy« 7 Hae™ ara 9w ™ &
TN, a9 ST FTAA TRAGT HATAT H FAI-THT T JATHMET ATeg=aT F.a1H7.57 340(=1),
AT 18 ATH, 2016 FIXT THTIAT AT Ea AT Tarer fH77, 2016 F IUFLT & ATETE AT STUAT|
(12) Ao oiR Redw JufAre yoem.- arifRafadt daat S\ & SEAtr T Feae iy yaee #i1
e AR R & qAE0, a9 7 Taag TRadd 95T Sl G9T-g97 97 TATHET STeg==r
T.80F.F 317(3), T 29 AT, 2016 FRT THRIiAq SaT0r o7 fGeawq vyeer 79, 2016 9=t #
ERCIESERIES I
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(13) S—srafdre.- orifRafadt @a<t e § S—smafary yaam &1 Avem g e F 9giaww, a+q d@w
AT TRAAT HATAT il THI-THT T TATHLATIET G THAT AT Taeg 797, 2016 F 3T 6
FTETE AT ST

(14) IT ARG AT FT AT AR a| F oaqga @A e o =9 g9 &
sr=fers mEraeET § oy Iusy aftatera o STusr s si=fers g F 34 g ST ST 99T
& TETH TTTERTET FRT SAqHITST i qoh, AT el T TEa A==t e 39 7w a=717 10 fF=a=t
A FAfATT o AqHTE AT BRATRaTI 3 ST &l AT e Rl

(15) T T~ ] FATE=T F squres ® At Jgur &7 FHamor s [{=ror e ST s @==sF
o % START 6 forg g 3y sro

(16) SN SHTEAT.- (F) TSI | TH ATALAAT F THRTLT I AT IHh AT qTifRerfaeht Fodt e +
HTa¥ Tl TT TEMUT IR AT TATIAT 1 ATAT A5l &f ST

(@) FraT TGO [T 2 FRT ®AT, 2016 § AR GHA-THT U TATHLTAT AR Fgrear &
IR o AT 6 ATHTL, T T 6 A= § 39 g fafafae 7 g1, wifRafasdt ga<t S & fiaw
FAT NT-TGIIHE IR T FATATT 6AT SITUIT AT 38H ATA 1L, I TGUEHRT IS T a@rar (@47
ST

(17) IRTST SATHT &l WA~ TZTET TATHI T HLEAT [HHTIHAE ERIT:-

(F) SATATTH HSTATSIAT TETEST TATAT IT &A1 T Hehd GIIT STT (el ST HAHTOT T ST Ag! & ST,
(@) Fe1d & U 3¢ =UT % 919 Fame @2t agret @amet a1 gt 92 et ot |@f=aior & oge a5t &
STTOAT |

4. giifeafadt adt St § wfafvg ik _ffafaa g s e et f g=.- RRafed gewr
e ® 7fy BRmeeTa qataeer srfarfRae F Sugdt i 3HE orehiw s o R e st a8
= S, 2011 3T gatEetta gareETa My sfeg=ear, 2006 @7 a7 an] f&fet & Sad a9
(Fzeqor) srferfa=re, 1980 (1980 FT 69), WIRAT a9 I, 1927 (1927 T 16), avasiia (FLeA)
srferfaere, 1972 (1972 #1 53) afeafera & i o 2 Fomremt gy onmfea 2T i {i=r & 7€ areofy #
fafafde ffa & Bt g, srriq -

IR
wH . [ERIETIEI Fuiq
(1) (2) 3)
%. yhaftg e
1. FIOSTF @9, TIT Ic@ad | (F) ITREAfaeht d@oar Si9 & iy aredaEs e
ST AT ZHTAT | fRarfet it =] sraeaaarel s "R & S A0 A7

qvEd & o gt #r @rear aftafed g, F Rar ad
T & A0 T = @he (9 3T g8 @A), T°IT
I ST AT THISAT ThTA TATH & Tz g,

(@) T== g3, 1995 # e arf=er (Ffae) . 202 &
Z.0F. MEmEdd [PFgaaE aqm| Ad |99 & A |
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ATEH T IFAH ~TATAT & ATRLT 4 3FT%, 2006 3T 2012
&1 e ot (Afae) & 435 § a7 e a9
W §9 % A § aig 21 99, 2014 F A9 &
STET | THATTId g7 |

T (ST, AT, gaT, e,
ATfe) AT FLA AT AN AT
TITYAT |

i fRerfaet Feat ST | g 79T IR A AT aqdqT
TR IR T TAEATE T T ST Al g

g 78 T e aguer AT 91 gy wad, 2016 #
ST FHT-THT I AATHAT Ariaet fgmat § s=en
F FAR(THLOT & ST, T qF o6 Afergm==T § vy fafafde
i, T fRerfaet adt = o T TE-SrguoreT se
T ATATT AT TR 37 o Afafs e-IguorRTey

FE AT 1 FETAT [T ST
ged 9o @ ufgeEr 6 | afafrs
TITIAT |
et T TeTd F71 39T | afaiva
T IATEA AT THERL|
ST S A ar e gfw # | afafs
AAIATA Alge 1 T e |
T2 3y foett v e griRfRerfadt gact si= & fiaw 72 s oo f e

3 AT syttt &1 faeae s At g

22 WG I TATIAT FHIAT|

gt

g. A e

e R e S T
TITIAT |

aTRfeAfaer Ted RamsaTdl @ et §eEHre &
Frama gxfea g & fiwr o s erdier & dfiqe =
grefRerfaehT Haat e fAear T, a9 o ot e 2,

T ATIOIS greet ST At v g a1 e Stow:
Ui, ag o "fera e &t /97 7w fheHeT ® u AT
TR RafeRT @odt ST F fweaw 9% =99 7, 5 off AEe

g ot 9U g fharsaT a1 fEemme s &1
e Taed FgESHT S To7 a6 Anieelt gt

AT BT

CIECIURERIET Il

(F) @<faa &= f Jor 7w FFerfier ¥ ofiae 4
g Rt Ha<y s e aF, Td S ot e 2,
et oft srerre 3% 2 arforfSe Sfawtor ff stgar 98 gl
R A S Ci e D A e s R R
FReferfaa sraeaswarsti 1 @ #3 F o, T 3 & 37
T (1) ¥ g9 BRaTRarar aigd a9 & o,
ot s F wae gu-fAfaEt % aqere, |@fewtor o i
EREIEINIE

7o 7 B, AR—aguorr 7 gE & datda gt
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AT T TOT9H ; STETETIOT 9
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7. qatawer (Fwern) afafaaa, 1986 Ft e 19 F refiq oot ¥ 7 forsrraat # A
8. #IT AT HgAYYl AU |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 21st September, 2021

S.0. 3922(E).— WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number S.O.
173(E), dated the 9™ January, 2020, inviting objections and suggestions from all persons likely to be affected thereby
within a period of sixty days from the date on which copies of the Gazette containing the said notification were made
available to the public;

AND WHEREAS, copies of the Gazette containing the said draft notification were made available to the
public on the 10" January, 2020;

AND WHEREAS, objections and suggestions received from persons and stakeholders in response to the
aforesaid draft notification were duly considered by the Central Government;

AND WHEREAS, the Coringa Wildlife Sanctuary is located in the Godavari river estuarine area of Bay of
Bengal about five kilometers from Kakinada in the East coast in East Godavari District of Andhra Pradesh. The
Sanctuary lies between 16° 30" to 17° North latitude and 82°14" to 82°23" East longitude. This area was declared as
“Coringa Wildlife Sanctuary” under section 18 of the Wildlife (Protection) Act, 1972 in 1978 through G.O. Ms.
No. 484 Forests and Rural Development (For. I11) Department, dated 5" July, 1978, and was notified in the East
Godavari District Gazette No. 8, dated the 22" August, 1978 and under section 26-A of Wildlife (Protection) Act,
1972 (53 of 1972) in 1998 through G.O. Ms. No. 45, Environment, Forests, Science and Technology Department (For.
1) dated the 21% April, 1998 and was notified in the East Godavari District Gazette vide Ref. No. C5/May/126/97
dated the 16™ May, 1998. The total area of Sanctuary is comprising of following three Reserved Forests: (i) Coringa
Reserved Forests; (ii) Coringa extension Reserved Forests; and (iii) Bhyravapalem Reserve Forest extending over an
area of 235.70 square kilometers;

AND WHEREAS, the area of Coringa Wildlife Sanctuary is characterised by estuarine marshy land, except
the Kakinada- Bay. During summer the western part of the Sanctuary does not get totally submerged under high tide
due to higher level than eastern side. The eastern and northern areas are totally marshy land and low lying, it gets
inundated throughout the year. The entire area of Sanctuary is interspersed with mangrove vegetation of the Godavari
river estuarine system, consisting of Coringa, Gaderu and Nilarava rivers, which are branches of the river Godavari;
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AND WHEREAS, the major floras of the Coringa Wildlife Sanctuary are Tamarix troupii (palivelu),
Xylocarpus granatum (senuga), Hibiscus tiliaceus (attakanara), Thespesia populneoides (ganguravi), Dalbergia
spinosa (chillinga), Caesalpinia crista (rachis), Derris trifoliata (nalla theega), Sonneratia apetala (kalinga),
Avicennia alba (elava mada), Avicennia marina (tella mada), Avicennia officinalis (nalla mada), Bruguiera cylindrica
(urudu), Bruguiera gymnorrhiza (kandriga), Ceriops decandra (togara), Rhizophora apiculata (ponna), Lumnitzera
racemosa Willd (thanduga), Scyphiphora hydrophyllacea (nara thanduga), Aegiceras corniculatum (guggilam),
Sarcolobus carinatus (balaboddi theega), Ipomoea violacea (tellateega), Clerodendrum inerme (pisingi), Acanthus
ilicifolius (allichi), Suaeda maritima (elakura), Excoecaria agallocha (tilla), Myriostachya wightiana (dhabba gaddi),
etc;

AND WHEREAS, Coringa Wildlife Sanctuary is a beautiful home ground for fishing cats and smooth
coated otters. Dugongs and dolphins are rare visitors of the Sanctuary moving from the sea-side. Significant
population of foxes and Rhesus macaques have also inhabitant in the area. Olive Ridley turtles are also breeding in the
Hope Island and thus the Sanctuary provides vital sites in conservation of Sea Turtles (Olive Ridley). The Sanctuary is
also an important habitat for the birds and more than 234 species of bird including black-headed gull (Larus
ridibundus), common sand piper (Tringa hypoleucas), red shank (Tringa totanus), little egret (Egretta garzetta), cattle
egret (Bablcus ibis), grey heron (Ardea cinerea), western reef heron (Egretta gularis), open billed stork (Anastomus
oscitans), pied kingfisher (Ceryle rudis), black capped kingfisher (Halcyon pileata) and small blue kingfisher (Alcedo
atthis), etc., are found in the Sanctuary. Hence, there is a need of Eco-sensitive Zone around the Coringa Wildlife
Sanctuary;

AND WHEREAS, considering the future development needs of Kakinada city, present activities of
Kakinada port and the primary livelihood activity (i.e. fishing) for the villagers settling around the Sanctuary, it was
decided that, width of Eco-sensitive Zone towards eastern side (i.e., sea-side) 500 meters to 5 kilometers excluding
present port limits, 50 meters towards northern boundary, upto 11.5 kilometers towards southern side and restricted to
50 meters from the boundary line of Coringa Wildlife Sanctuary towards western side (i.e. Kakinda city) has to be
declared for the safety of the wild animals including fishing cat, otters and especially olive Ridley turtles, and also
variety of birds;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of which are
specified in paragraph 1, around the Coringa Wildlife Sanctuary as Eco-sensitive Zone from ecological,
environmental and biodiversity point of view and to prohibit industries or class of industries and their operations and
processes in the said Eco-sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and (xiv) of
sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) (hereafter in
this notification referred to as the Environment Act), read with sub-rule (3) of rule 5 of the Environment (Protection)
Rules, 1986, the Central Government hereby notifies an area to an extent varying from 50 meters to 11.5 kilometres
around the boundary of Coringa Wildlife Sanctuary, in East Godavari district in the State of Andhra Pradesh as the
Coringa Wildlife Sanctuary Eco-sensitive Zone (hereafter in this notification referred to as the Eco-sensitive Zone)
details of which are as under, namely: -

1. Extent and boundaries of Eco-sensitive Zone. — (1) The Eco-sensitive Zone shall be to an extent of 50 meters to
11.5 kilometres around the boundary of Coringa Wildlife Sanctuary and the area of the Eco-sensitive Zone is
177.30 square kilometres.

(2) The boundary description of Coringa Wildlife Sanctuary and its Eco-sensitive Zone is appended as
Annexure-I.

(3) The maps of the Coringa Wildlife Sanctuary demarcating Eco-sensitive Zone along with boundary details and
latitudes and longitudes are appended as Annexure-11A and Annexure-11B.

(4) Lists of geo-coordinates of the boundary of Coringa Wildlife Sanctuary and Eco-sensitive Zone are given in
Table A and Table B of Annexure-I11.

(5) No villages are falling in the Eco-sensitive Zone of Coringa Wildlife Sanctuary.

2. Zonal Master Plan for Eco-sensitive Zone.-(1) The State Government shall, for the purposes of the Eco-
sensitive Zone prepare a Zonal Master Plan within a period of two years from the date of publication of this
notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in this
notification and get it duly approved by the competent authority in the State.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner
as is specified in this notification and also in consonance with the relevant Central and State laws and the
guidelines issued by the Central Government, if any.
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The Zonal Master Plan shall be prepared in consultation with the following Departments of the State
Government, for integrating the ecological and environmental considerations into the said plan:-
(i) Environment;

(ii) Forest and Wildlife;

(iii) Agriculture;

(iv) Revenue;

(v) Urban Development;

(vi) Tourism;

(vii) Rural Development;

(viii) Irrigation and Flood Control;

(ix) Municipal,

(x) Panchayati Raj;

(xi) Andhra Pradesh State Pollution Control Board; and

(xii) Public Works Department.

The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and eco-friendly.

The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture
conservation, needs of local community and such other aspects of the ecology and environment that need
attention.

The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements,
types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places,
horticultural areas, orchards, lakes and other water bodies with supporting maps giving details of existing and
proposed land use features.

The Zonal Master Plan shall provide mechanism for regulating developmental activities in Eco-sensitive
Zone and adhere to prohibited and regulated activities listed in the Table in paragraph 4 and also ensure and
promote eco-friendly development for security of local communities’ livelihood.

The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

The Zonal Master Plan so approved by the State Government shall be the reference document for the
Monitoring Committee for carrying out its functions of monitoring in accordance with the provisions of this
notification.

3. Measures to be taken by State Government.- The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1)

Land use.— (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or
residential or industrial activities:

Provided that the conversion of agricultural and other lands, for the purposes other than that specified
in clause (a) above, within the Eco-sensitive Zone may be permitted on the recommendation of the
Monitoring Committee, and with the prior approval of the competent authority under Regional Town
Planning Act and other rules and regulations of the Central Government or State Government as applicable
and vide provisions of this notification, to meet the residential needs of the local residents and for activities
such as-

(i) widening and strengthening of existing roads and construction of new roads;

(ii) construction and renovation of infrastructure and civic amenities;

(iii) small scale industries not causing pollution;

(iv) cottage industries including village industries; convenience stores and local amenities supporting

eco-tourism including home stay; and

(v) promoted activities given in paragraph 4:

Provided further that no use of tribal land shall be permitted for commercial and industrial
development activities without the prior approval of the competent authority under Regional Town Planning
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Act and other rules and regulations of the State Government and without compliance of the provisions of
article 244 of the Constitution or the law for the time being in force, including the Scheduled Tribes and
Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be
corrected by the State Government, after obtaining the views of Monitoring Committee, once in each case
and the correction of said error shall be intimated to the Central Government in the Ministry of Environment,
Forest and Climate Change:

Provided also that the correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat
restoration activities.

Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be
drawn up by the State Government in such a manner as to prohibit development activities at or near these
areas which are detrimental to such areas.

Tourism or eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities
within the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone.

(b) The Tourism Master Plan shall be prepared by the State Department of Tourism in consultation with the
State Departments of Environment and Forests.

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan.

(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-sensitive
Zone.

(e) The activities of eco-tourism shall be regulated as under, namely:-

(i) new construction of hotels and resorts shall not be allowed within one kilometre from the boundary
of the protected area or upto the extent of the Eco-sensitive Zone, whichever is nearer:

Provided that beyond the distance of one kilometre from the boundary of the protected area till
the extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be allowed
only in pre-defined and designated areas for eco-tourism facilities as per Tourism Master Plan;

(if) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone
shall be in accordance with the guidelines issued by the Central Government in the Ministry of
Environment, Forest and Climate Change and the eco-tourism guidelines issued by the National
Tiger Conservation Authority (as amended from time to time) with emphasis on eco-tourism, eco-
education and eco-development;

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of existing tourism
activities shall be permitted by the concerned regulatory authorities based on the actual site specific
scrutiny and recommendation of the Monitoring Committee and no new hotel, resort or commercial
establishment construction shall be permitted within Eco-sensitive Zone area.

Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool
reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall
be identified and a heritage conservation plan shall be drawn up for their preservation and conservation as a
part of the Zonal Master Plan.

Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and heritage conservation
plan for their conservation shall be prepared as part of the Zonal Master Plan.

Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be carried out in
accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000 under the
Environment Act.

Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be carried out in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and
the rules made thereunder.
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Discharge of effluents.- Discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the General Standards for Discharge of Environmental Pollutants covered under the
Environment Act and the rules made thereunder or standards stipulated by the State Government, whichever
is more stringent.

Solid wastes.- Disposal and management of solid wastes shall be as under:-

(@) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance
with the Solid Waste Management Rules, 2016, published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number S.0. 1357 (E), dated the 8" April,
2016; the inorganic material may be disposed in an environmental acceptable manner at site identified
outside the Eco-sensitive Zone;

(b) safe and Environmentally Sound Management of Solid wastes in conformity with the existing rules and
regulations using identified technologies may be allowed within Eco-sensitive Zone.

Bio-Medical Waste.— Bio-medical waste management shall be as under:-

(a) the bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the Bio-
Medical Waste Management Rules, 2016, published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number G.S.R. 343 (E), dated the 28™ March,
2016;

(b) safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the existing
rules and regulations using identified technologies may be allowed within the Eco-sensitive Zone.

Plastic waste management.- The plastic waste management in the Eco-sensitive Zone shall be carried out as
per the provisions of the Plastic Waste Management Rules, 2016, published by the Government of India in
the Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 340(E), dated the
18™ March, 2016, as amended from time to time.

Construction and demolition waste management.- The construction and demolition waste management in
the Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition Waste
Management Rules, 2016, published by the Government of India in the Ministry of Environment, Forest and
Climate Change vide notification number G.S.R. 317(E), dated the 29™ March, 2016, as amended from time
to time.

E-waste.- The e - waste management in the Eco-sensitive Zone shall be carried out as per the provisions of
the E-Waste Management Rules, 2016, published by the Government of India in the Ministry of
Environment, Forest and Climate Change, as amended from time to time.

Vehicular traffic.— The vehicular movement of traffic shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the
Zonal Master plan is prepared and approved by the competent authority in the State Government, the
Monitoring Committee shall monitor compliance of vehicular movement under the relevant Acts and the
rules and regulations made thereunder.

Vehicular pollution.- Prevention and control of vehicular pollution shall be in compliance with applicable
laws and efforts shall be made for use of cleaner fuels.

Industrial units.— (a) On or after the publication of this notification in the Official Gazette, no new polluting
industries shall be permitted to be set up within the Eco-sensitive Zone.

(b) Only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification of
Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, as amended
from time to time, unless so specified in this notification, and in addition, the non-polluting cottage
industries shall be promoted.

Protection of hill slopes.- The protection of hill slopes shall be as under:-
(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted,;

(b) construction on existing steep hill slopes or slopes with a high degree of erosion shall not be permitted.

List of activities prohibited or to be regulated within Eco-sensitive Zone.- All activities in the Eco-sensitive
Zone shall be governed by the provisions of the Environment Act and the rules made thereunder including the
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Coastal Regulation Zone, 2011 and the Environmental Impact Assessment Notification, 2006 and other applicable
laws including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian Forest Act, 1927 (16 of 1927), the
Wildlife (Protection) Act 1972 (53 of 1972), and amendments made thereto and be regulated in the manner
specified in the Table below, namely:-

TABLE

SI. No.
@)

Activity
(@)

Description

@)

A. Prohibited Activities

Commercial mining, stone quarrying
and crushing units.

a) All new and existing mining (minor and major minerals),
stone quarrying and crushing units shall be prohibited
with immediate effect except for meeting the domestic
needs of bona fide local residents including digging of
earth for construction or repair of houses within the Eco-
sensitive Zone;

b) The mining operations shall be carried out in accordance
with the order of the Hon’ble Supreme Court dated the
4™ August, 2006 in the matter of T.N. Godavarman
Thirumulpad Vs. UOI in W.P.(C) No0.202 of 1995 and
dated the 21% April, 2014 in the matter of Goa
Foundation Vs. UOI in W.P.(C) No.435 of 2012.

Setting of industries causing pollution
(water, air, soil, Noise, etc.).

New industries and expansion of existing polluting industries
in the Eco-sensitive Zone shall not be permitted:

Provided that non-polluting industries shall be allowed
within the Eco-sensitive Zone as per classification of
Industries in the guidelines issued by the Central Pollution
Control Board in February, 2016, as amended from time to
time, unless so specified in this notification and in addition
the non-polluting cottage industries shall be promoted.

Establishment of major hydro-electric
project.

Prohibited.

Use or production or processing of any
hazardous substances.

Prohibited.

Discharge of untreated effluents in
natural water bodies or land area.

Prohibited.

Setting up of new saw mills.

New or expansion of existing saw mills shall not be permitted
within the Eco-sensitive Zone.

Setting up of brick kilns.

Prohibited.

B. Regulated Activities

Commercial establishment of hotels and
resorts.

No new commercial hotels and resorts shall be permitted
within one kilometer of the boundary of the protected area or
upto the extent of Eco-sensitive Zone, whichever is nearer,
except for small temporary structures for eco-tourism
activities:

Provided that, beyond one kilometer from the boundary of the
protected area or upto the extent of Eco-sensitive Zone,
whichever is nearer, all new tourist activities or expansion of
existing activities shall be in conformity with the Tourism
Master Plan and guidelines as applicable.

Construction activities.

(@) New commercial construction of any kind shall not be
permitted within one kilometer from the boundary of the
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protected area or upto extent of the Eco-sensitive Zone,
whichever is nearer:

Provided that, local people shall be permitted to
undertake construction in their land for their use
including the activities mentioned in sub-paragraph (1)
of paragraph 3 as per building bye-laws to meet the
residential needs of the local residents:

Provided further that the construction activity related to
small scale industries not causing pollution shall be
regulated and kept at the minimum, with the prior
permission from the competent authority as per
applicable rules and regulations, if any.

(b) Beyond one kilometer it shall be regulated as per the
Zonal Master Plan.

10. Small scale non polluting industries. Non polluting industries as per classification of industries

issued by the Central Pollution Control Board in February,

2016 as amended from time to time, and non-hazardous,

small-scale and service industry, agriculture, floriculture,

horticulture or agro-based industry producing products from
indigenous materials from the Eco-sensitive Zone shall be
permitted by the competent authority.
11. Felling of trees. (@ There shall be no felling of trees in the forest or
Government or revenue or private lands without prior
permission of the competent authority in the State
Government.
(b) The felling of trees shall be regulated in accordance with
the provisions of the concerned Central or State Act and
the rules made thereunder.
12. Collection of Forest produce or Non- | Regulated as per the applicable laws.
Timber Forest produce.

13. Erection of electrical and | Regulated under applicable laws (underground cabling may
communication towers and laying of | be promoted).
cables and other infrastructures.

14, Infrastructure including civic amenities. | Taking measures of mitigation as per the applicable laws,

rules, regulations and available guidelines.

15. Widening and strengthening of existing | Taking measures of mitigation as per the applicable laws,

roads and construction of new roads. rules, regulation and available guidelines.

16. Undertaking other activities related to | Regulated as per the applicable laws.

tourism like flying over the Eco-
sensitive Zone area by hot air balloon,
helicopter, drones, microlites, etc.

17. Protection of hill slopes and river banks. | Regulated as per the applicable laws.

18. Movement of vehicular traffic at night. Regulated for commercial purpose under applicable laws.

19. Ongoing agriculture and horticulture | Permitted as per the applicable laws for use of locals.

practices by local communities along
with dairies, dairy farming, aquaculture
and fisheries.

20. Establishment of large-scale commercial | Regulated (except otherwise provided) as per the applicable

livestock and poultry farms by firms, | laws except for meeting local needs.
corporate and companies.
21. Discharge of treated waste water or | The discharge of treated waste water or effluents shall be
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effluents in natural water bodies or land | avoided to enter into the water bodies and efforts shall be
area. made for recycle and reuse of treated waste water. Otherwise
the discharge of treated waste water or effluent shall be
regulated as per the applicable laws.

22. Commercial extraction of surface and | Regulated as per the applicable laws.
ground water.

23. Solid waste management. Regulated as per the applicable laws.

24, Introduction of exotic species. Regulated as per the applicable laws.

25. Eco-tourism. Regulated as per the applicable laws.

26. Use of polythene bags. Regulated as per the applicable laws.

217. Commercial sign boards and hoardings. | Regulated as per the applicable laws.

28. Open well, borewell, etc. for agriculture | Regulated as per the applicable laws.
and other usages.

29. Usg _o_f explosives for developmental | Regulated as per the applicable laws.
activities.

30. Commercial use of firewood. Regulated as per the applicable laws.

31 Fishing. Regulated as per the applicable laws.

C. Promoted Activities

32. Rain water harvesting. Shall be actively promoted.

33. Organic farming. Shall be actively promoted.

34. Ad_opt?on of green technology for all Shall be actively promoted.
activities.

35. Co_ttage industries including village Shall be actively promoted.
artisans, etc.

36. Use of renewable energy and fuels. Bio-gas, solar light, etc. shall be actively promoted.

37. Agro-forestry. Shall be actively promoted.

38. Plantation of horticulture and herbals. Shall be actively promoted.

39. Use of eco-friendly transport. Shall be actively promoted.

40. Skill development. Shall be actively promoted.

41. Restoration of degraded land or forests Shall be actively promoted.
or habitat.

42. Environmental awareness. Shall be actively promoted.

5. Monitoring Committee for Monitoring Eco-sensitive Zone Notification.- For effective monitoring of the
provisions of this notification, the Central Government hereby constitutes a Monitoring Committee, under sub-
section (3) of section 3 of the Environment (Protection) Act, 1986, comprising of the following, namely:-

SI. No. | Constituent of Monitoring Committee Designation

Q) District Collector, East Godavari District, Kakinada Chairman, ex officio;

. Divisional ~ Forest  Officer, Wildlife  Management  Division, .

(i) . Member;
Rajamahendravaram

Environmental Engineer, Kakinada Andhra Pradesh State Pollution .

(iii) Member;
Control Board

(iv) Municipal Commissioner, Kakinada Member;
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W) A representative of non-governmental organisation working in the field Member:
of wildlife conservation to be nominated by the State Government '
(vi) An expert in Biodiversity nominated by the State Government Member;
(vii) One expert in Ecology from reputed institution or university of the State Member;
(viii) Director of Ports, Kakinada Port, Kakinada Member;
iX eneral Manager, , Kakinada ember;
(i) G M DIC, Kakinad Memb
X eputy Director, Fisheries, Kakinada ember;
(x) D Di Fisheries, Kakinad Memb
Xi istrict Tourism Officer, East Godavari District, Kakinada ember;
(xi) D T Off East God D Kakinad Memb
Xii oint Director, Agriculture, East Godavari District, Kakinada ember;
(xii) Joint D A | East God D Kakinad Memb
(xiii) District Wildlife Warden, East Godavari or District Forest Officer (T), Member-Secretar
Kakinada, East Godavari District Y.

6. Terms of reference. — (1) The Monitoring Committee shall monitor the compliance of the provisions of this
notification.

(2) The tenure of the Monitoring committee shall be till further orders, provided that the non-official members of
the Committee shall be nominated by the State Government from time to time.

(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.0. 1533 (E), dated the 14" September, 2006, and are falling
in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4
thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and
referred to the Central Government in the Ministry of Environment, Forest and Climate Change for prior
environmental clearances under the provisions of the said notification.

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forest number S.0. 1533 (E), dated the 14™ September, 2006 and are
falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph
4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and
referred to the concerned regulatory authorities.

(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be
competent to file complaints under section 19 of the Environment Act, against any person who contravenes
the provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned Departments,
representatives from industry associations or concerned stakeholders to assist in its deliberations depending
on the requirements on issue to issue basis.

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on the 31* March of
every year by the 30" June of that year to the Chief Wildlife Warden in the State as per proforma appended as
Annexure V.

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

7. Additional measures.- The Central Government and State Government may specify additional measures, if any,
for giving effect to provisions of this notification.

8. Orders of Supreme Court, etc.- The provisions of this notification shall be subject to the orders, if any passed or
to be passed by the Hon’ble Supreme Court of India or High Court or the National Green Tribunal.

[F. No. 25/41/2018-ESZ]
Dr. SATISH C. GARKOTI, Scientist ‘G’
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ANNEXURE- |

BOUNDARY DESCRIPTION OF CORINGA WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE

IN THE STATE ANDHRA PRADESH

Elto E2

Starting from a station no. (E1) with co-ordinates N 16.90691 and E 82.24326 denoted on map, the
line starts 50 meters parallel to North West corner of the Coringa Extension Reserve Forest. Then
the straight line runs in North Eastern direction 50 meters parallel to Coringa Wildlife Sanctaury
boundary upto (E2) with co-ordinates N 16.98556 and E 82.32604 i.e., Northern tip of Hope Island

E2 to E3

Then the line runs 450 mts North-Eastern direction from station no. (E2) above the northern tip of
Hope Island upto station no. (E3) with co-ordinates N 16.98940 and E 82.32459

E3to E4

Then the line runs 500 mts Southern direction from station no.(E3) parallel to the coast line and
along the Coringa Wildlife Sanctaury boundary upto station no. (E4) with co-ordinates N 16.93076
and E 82.36939 where port limitends.

E4 to E5

Then the straight line runs Easternly direction from station no.(E4) and reaches the 5 Km zone line
running parallel to Coringa Wildlife Sanctaury boundary at station no.(E5) with co-ordinates N
16.93107 and E 82.40989.

ESto E6

Then the line runs from station no.(E5) 5 kms away parallel to Coringa Wildlife Sanctaury boundary
upto station no. (E6) on Eastern side of Masanitippa R.F with co-ordinates N 16.67391 and E
82.32109

E6to E7

Then the line runs South Western direction from station no.(E6) along the Eastern boundary of
compartment no. 664 and 665 of Masanithippa RF upto station no. (E7) with co-ordinates N
16.61994 and E 82.29491.

E7 to E8

Then the line runs North Western direction from station no.(E7) along the Western boundary of
compartment no.665 of Masanithippa R.F upto station no. (E8) with co-ordinates N 16.63860 and E
82.28510.

E8 to E9

Then the line runs from station no.(E8) in South Western direction along the southern boundary of
compartment no. 666 of Matlatippa RF upto station no. (E9) with co-ordinates N 16.63550 and E
82.27800.

E9 to E10

Then the line runs from station no.(E9) in North Western direction along the South-Western
boundary of compartment no 666 of Matlatippa R.F upto station (E10) with co-ordinates N
16.63840 and E 82.27380.

E10to El1

Then the line runs from station no.(E10) towards Northern direction along the Western boundary of
compartment no.666 upto station no.(E11) with co-ordinates N 16.66480 and E 82.27680

Ellto E12

Then the line runs from station no. (E11) towards Eastern direction along the Northern boundary of
compartment No.666 upto station no.(E12) with co-ordinates N 16.65846 and E 82.29923.

E12 to E13

Then the line runs from station no. (E12) along the Western boundary of compartment nos. 670,
667 and 668 in Rathikalva RF and touches the station no. (E13) with co- ordinates N 16.73181 and
E 82.31439.

E13to E14

Then the line runs from station no. (E13) in North Easternly direction along the northern boundary
of Nilarava river upto the point which is 50 mts parallel to Coringa Wildlife Sanctaury boundary at
station no. (E14) with co-ordinates N 16.73239 and E 82.32416

E13to El

Then the line runs from station no.(E14) 50 meters parallel all along the Western boundary of
Coringa Wildlife Sanctaury upto station no.(E1) with co-ordinates N 16.90691 and E 82.24326
where the traverse is closed.
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ANNEXURE- 1A

GOOGLE MAP OF ECO-SENSITIVE ZONE OF CORINGA WILDLIFE SANCTUARY ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS
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ANNEXURE- 1B

MAP OF ECO-SENSITIVE ZONE OF CORINGA WILDLIFE SANCTUARY ALONG WITH LATITUDE
AND LONGITUDE OF PROMINENT LOCATIONS
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ANNEXURE-111

TABLE A: GEO- COORDINATES OF PROMINENT LOCATIONS OF CORINGA WILDLIFE

SANCTUARY
SI. No. Code Latitude (N) Longitude (E)
1 S1 16.90682 82.24370
2 S2 16.98520 82.32632
3 S3 16.77875 82.35087
4 S4 16.77860 82.34753
5 S5 16.71688 82.34057
6 S6 16.71667 82.33368
7 S7 16.73192 82.33092
8 S8 16.78124 82.30166
9 S9 16.80041 82.25656
10 S10 16.82341 82.23609

TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE

SI. No. Code Latitude (N) Longitude (E)
1 El 16.90691 82.24326
2 E2 16.98556 82.32604
3 E3 16.98940 82.32459
4 E4 16.93076 82.36939
5 E5 16.93107 82.40989
6 E6 16.67391 82.32109
7 E7 16.61994 82.29491
8 ES8 16.63860 82.28510
9 E9 16.63550 82.27800
10 E10 16.63840 82.27380
11 E11l 16.66480 82.27680
12 E12 16.65846 82.29923
13 E13 16.73181 82.31439
14 E14 16.73239 82.32416

Performa of Action Taken Report: Eco-sensitive Zone Monitoring Committee

1.
2.
3.

Number and date of meetings.

ANNEXURE -1V

Minutes of the meetings: (Mention noteworthy points. Attach minutes of the meeting as separate Annexure).

Status of preparation of Zonal Master Plan including Tourism Master Plan.
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Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive Zone wise).
Details may be attached as Annexure.

Summary of cases scrutinised for activities covered under the Environment Impact Assessment Notification,
2006 (Details may be attached as separate Annexure).

Summary of cases scrutinised for activities not covered under the Environment Impact Assessment
Notification, 2006 (Details may be attached as separate Annexure).

Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.

Any other matter of importance.
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